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  We have heard learned Amicus Curiae, Mr Pradeep Rai and 

Mr AK Singh, for the petitioners, and Mr KS Kynjing, learned Advocate 

General, assisted by Ms Y Shylla, learned GA, on behalf of the State. 

  Towards the last order dated 28.05.2015, the exercise of 

constitution of Committee which is to function under the chairmanship 

of learned Advocate General, Shri KS Kynjing, has already been done.  

The Committee has also held its meetings on 03.06.2015 and 

17.06.2015.  As per Columns (i) steps taken and (ii) steps to be taken 

vide Para (iii) of the affidavit filed by the Secretary to the Committee, in 

respect of Ri-bhoi District, Nongpoh, the PWD old Guest House which 

was earmarked for the residence of District & Sessions Judge, Nongpoh 

has not been handed over till date.  Therefore, a request has been made 

for direction to the Deputy Commissioner/PWD/GAD for allotment of 

that bungalow.  However, during the course of hearing, learned 

Advocate General points out on the instructions of Under Secretary of 

the Law Department, Government of Meghalaya, that the process of 

allotment of said bungalow is at advance stage and it would be handed 

over shortly.  According to the letter addressed by the Law Secretary to 

the Executive Engineer (Annexure 2 to the affidavit), the PWD bungalow 

is to be handed over to the judiciary temporarily.  As we need to have 

stability in respect of infrastructure, it is made clear that the  PWD 

bungalow on allotment as the residence of District Judge shall not be 

returned unless a suitable accommodation of same size and description 

in equally good locality is made available. 

  During the course of hearing, Mr Pradeep Rai and Mr AK 

Singh, learned Amicus Curiae also pointed out that in Nongstoin 

District, the judges of Subordinate Courts are generally lodged in 
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inspection bungalow/circuit house/guest houses and whenever any 

political VIP arrives in town they are asked to vacate their 

suites/accommodations.  Moreover, it is also pointed out in the letter of 

the Law Secretary dated 30.03.2015 addressed to the Chief Engineer, 

PWD (Bldg) that even such inspection bungalow/circuit house/guest 

houses also require a fund of Rs. 10,37,900/- to make them habitable.  

We take a serious note thereof and issue directions to the Deputy 

Commissioner, Nongstoin as well as all other Districts in very clear 

terms that till suitable alternative arrangement is made for the 

accommodation of Judges of Subordinate Courts lodged in circuit house 

or guest houses they cannot be asked to vacate. It shall be construed as 

an exfacie criminal contempt of the Court and the High Court may 

proceed to punish the executive officer in case of any such complaint. 

  Now coming to District Jowai, it is submitted that the 

earlier District & Sessions Judge was occupying the inspection 

bungalow of Soil Department for her residence but after her transfer, the 

same has not been provided to the present incumbent for 

accommodation.  Moreover, most of the Officers functioning in 

Subordinate Judiciary are only ladies and it is also complained that the 

other occupants of the government guest houses create noise and also 

indulge in boozing in the night hours.  The Director General of Police, 

Meghalaya, shall ensure that no such activities happen in the inspection 

bungalow/guest houses where lady Officers are temporarily lodged 

because the inspection bungalow and government guest houses are not 

to be used as picnic spots. It is also brought to our notice that a four 

storied building has been identified for housing the Judicial Officers at 

Jowai but the amount of rent is yet to be settled between the 

Government and the Law Department.  The letter of Law Secretary dated 

12.06.2015 addressed to the Deputy Commissioner (Revenue), West 

Jaintia Hills District, Jowai in this regard on reproduction would read as 

: 

“GOVERNMENT OF MEGHALAYA 
LAW (A) DEPARTMENT 

NO.LJ(A)27/2015/8   Dated Shillong the 12th June 2015 
From : Shri D Lyngdoh, 
  Under Secretary to the Govt. of Meghalaya 
  Law Department 
 
To : The Deputy Commissioner (Revenue) 
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  West Jaintia Hills District, 
  Jowai. 
 
Subject House rent in respect of the private building at 
  Mihmyntdu Jowai 
Sir,  
  I am directed to refer to the subject mentioned 
above and to request you to kindly fix the house rent under 
the Meghalaya Rent Control Act in respect of the private 
building located at Mihmyntdu, West Jaintia Hills District, 
Jowai which has been identified by District & Sessions Judge 
and to be occupied by the Judicial officers, Jowai and also to 
furnish the non availability Certificate from the Executive 
Engineer, Public Works Department (B) for further necessary 
from this end. 

Yours faithfully, 
Sd/- 

Under Secretary to the Government of Meghalaya 
Law Department.”      

   
  As regards other issues, learned Advocate General states 

that in future all such issues will be addressed and amicably settled.  

 So far as Williamnagar District is concerned, learned Advocate 

General states that the rent has already been settled and now the rented 

premises are to be handed over to the judiciary.  That being so, let the 

entire exercise be completed within a period of one week. 

  We may also observe that the State Government has been 

positive in its approach and efforts to set up the subordinate judiciary at 

various places after the separation. We also appreciate the work done by 

the Committee in preparing the report.  

  List the matter on 23.07.2015. 
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